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 [Order per: M.V.Ravindran. ] 
. 

 When this matter was called out, learned counsel Mr Mohammad 

Shabaz submits that on instructions, they are withdrawing this appeal and 

undertakes to file a letter to that effect. 

2. The oral submissions of the learned counsel is taken on record and the 

appeal stands dismissed  as withdrawn.  

(Order pronounced and dictated in open court) 
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